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Exbra No, 27 REGISTERED NO. GIGNR12 

EXTRAORDINARY 
PUBLISHED BY AUTHORITY 

Vol. XX] WEDNI1:3I)AY, OCTOBER 17, 1979/ASVINA 25, 1901 

Separate ppglng Js giren to Itb Pnd III d t r  fhllt U m y  

PART IV 
' Acts of the Gojarst Legislafore and Ordinances promulgated and 

Rqgulations made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 

Governor on the 16th Octokr,. 1979 is hereby published for general information. 

N. B. PATEL, 

Secretary to the Government of Gujarat, 

1,egal Deparlmcnl. 

GUJARAT ACT NO. 23 OF 1979. 

(First published after having received the assent of thc Governor in tllc 

"C;~ij(rral Goverrlment Gnzette" 011 the 17th October, 1979). 

At1 Aot further to amend the Bombay Animal Preservation Act, 1951. 

It i s  !lercby ellacted in the Twenty-~ii~~th Sear of the Rcpublic of India as 

f0llorr.s: - 

1. ( I )  This Act l n v  be called t,lle Bualhny iisimnl Preservation (Gojnrat 
x ~ ~ ~ : o ~ ~ m , -  

Amendment) Act, 1979. comerit. 

(2) It shall h e  deemetl to have comc into force on thc 28th Novemller, ..lrnendmont 

1918. 
, , of mction 

5 of Bow. 
Born. LSXII c . f  
,XXII .2 .  In the Boml~ay Animal Preservation Act, 1954 (Ihcreinaftw referred to JX4. 
>f 
1954. 

as "the principal Act"), in section 5,- 
120 



221 GUS.aOVT. QAZ., EX., O(;TOBER 17, 1970/AS\lNA 26, 1901 [f?ABT IV 

( I )  for sub-section ( IA) ,  the following shall be substituted, namely :- 

"(IA)  No certificate under sub-section ( I )  ~ h a l l  be granted in respect 
of- 

(a) a COW; 

( b )  the calf of a cow, whether male or fcmale and if walc, mhekher 
wtrated or not; 

(c) a bull below the age of sixteen years; 

( d )  a bullock below the age of sixteen yeam."; 

(2) for sub-section (31, the following sub-section shall bc substituted, 
namely:- 

"(3) Nothing in this section shall apply to- 

(a) tho daughter of nny of the following animals for such bonn fide 
religious purposes, as may be prescribed, namely:- 

(i) any animal above the age of fifteen years other than a 
cow, bull or bullock; 

(ii) a xltill above ellc ngc of f h e n  years; 

{ i i i )  a bullock above the age of fifteen years; 

(b) the slaughter of ally animal not being a cow or a calf of a 

cow, on swh religious days as may be prmcribed: 

Provided that a certificate in writing for the slaughter referred to in 
clause (a) or (b) has been obtninetl from the Competent Authority.". 

- 
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The following Aot of the Gujarat Legislature, having becu asssented to by theLPresidcnt 
on the 15th Maroh, 1994 is -11orcby publishcti for genernl ii:fonnat.ion, 

KUM. H. K. JHAVERI. 
Secretary to the Govcrllment of Gujnrat, 

L~gisltitive and Pnrliameutary M a i m  Dcpartmeut. 

GUJARAT- ACT NO. 4 OF 1994. 

(First published, after harir: q rcccive(1 the tlsseut cf t J1e Prcsi(1c~t ili the "Gnjarai 
Gowmtmtnt Gazette" on tho 16th hlnrch, 1904). 

further t o  rlmcnd tile Hcmlny Azimnl Pre~mtration Act, 19B4. 

WBEHEilS it is cstablishcd that corn auil her progcuy su&in the health of the 
nation by giving them t,he lifc giving milk which is so essential an iicm in n scitnti- 
fiwlly balnuoed diet ; 

AND WHEREAS the working bnllo~ks arc indispensable for uur agriculture for 
they sllpplp power morc than any other animal ; 

AND WHEREAS the {rocking bullocks arc oftm useful in ploug1iil:g the hclds, 
dram1 of rrstcr from the wells aud nlso vcry useful for drawitg curts for tra~sportjng 
grains and fodders from the fields to ihc rcsidc~:ccs of frin,c-rs a s  m-cll aE i o  the 
Agicultural Market Yards ; 

AND WHEREAS thc dung of the animal ,is chcaper thuu the urtificia! macures 
and extremely ugeful for production of bio-gas ; 

AND WHEREAS it is c9t;lblishcd that thc back-bone of Indian agriculturr is,jn 
rr manncr of speaking, the cow and her progcny and hat~e, on their back, the wf.ole 
structure of the Indian agriculture and its economic system ; 
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AN0 IVHXKEAS it is expcdicnt to give effect t o  the policy of the Stute towords 
~ c o u r j l l ~  the principl~s hid down in articles 47, 48 and in olauses (b) aud (o) of 
articles 39 of the Constitution of Illilia and to protcot, preserve and sustain cow 
and its prog ny ; 

It, is hereby ccllactcd in t h e  Forty-fifth Years of the Rt!publio of India as foflolm :- 

1. ( I )  This Act may be cnlloti the Bombay hirnal  Preservation (Gujarat Amend- 
nieut) Act, 1994. 

(2) It shall k .  ,bo' ., deemed to havo come inbo force on the 23rd Septombcr, 1993. 

2. IH the Boo~b:iy Animal Prcservatioll Act, 1954 (hereinafter referred to aa B ~ ~ ,  
< I  the l~r'iacipi~l Act "), in section 5,- LXXU 

of 1964. 
(1) in sub--~ct lon (IA), for olausea (o) and (d), the follomirlg olauscs shrtll be sub- 

atitukd,  lamely :- / 

"(c) o bull; 

(i) in clatlw (a), sub-cliiusos (ii) aud (hi) shall bo deleted ; 

( i i )  in: clwusc (b), after thclwordu "calf of s c o ~ " ,  the words "bull or bullock'' 
shall be ifiwrted. 

3. (1) The Boinbay Auimnl Prosexvation (Gujarat Amendmout) Ordinance, 1993 aui. 
is hereby repealed. 4 of 1993, 

(2) XotwithsLauding such ropeal, anything clone or any aotion taken under the 
priucipal Act as amended by tho said Ordinance shnll bo deemed Go have bccn done 
or hakeli under the principal Act as amondcd by this Act;. 
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